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CLFJh : Hon'ble 	12.h. Joshi .. Judicial 1Iember 

2/988 

I:ed Jr. 5 .V. Desbmuki-i, the learned ccurisel 

for the uctitioner. 

In this arlication filed under section 19 

of the Acministrative Tribunals ct, 1985, the 

etitioner has challencied the orders of transfer dated 

22.7.1988 and subsec-uent order dated 2.12.1988 whereby 

Is 	 he is transferred from Fajkot to Delhi. iccording to 

Sir. Deshmukh, his children are studying in the school 
dLAL AX 

End the, 	to ar ar at the final year examination 
ALtA€S. 	; 	 ke3v i rp 

ace therefore the nctrtioner seeks onlv/abavance ci 

the said orders till the end of larch, 1989 or till 

the examination is over. In this regard, the petitioner 

seems to have made representation vide 	his letter 

dated 22nd December, 1988. It seems the said represent-
i'- under 

ation is 	consideration cf the res-:ondents. It is 

streneouslv urged by r. Deshmukh that the nCtitioner 

be protected for theJeriod by vay of interim relief. 

5efor passing interim relief a.s prayed for 

it is found exed.ient to hear the other side. Fence 
1A 

pending admission. Issue urgent notices/re urnable on 

11th January, 1989 to shoy cause why the interim 

relief as prayed for should net be granted and the 

arplication be not admitted. 1hn case be posted on 

11th January, 1989 for admission. 
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o/782/88 

Coram : jon'ble Mr. P.H. Trivedi 	: Vice Chairman 

Han' bla Mr. P.M. Joshi 
	Judicial Memr 

9/1/198g 

Mr.R.V.Deshrnukh learned advocate for the 

appiiccnt staten that this cdse is fixed on 11/1/1989 

but the petitioner wants to withdraw as his grievance 

no longer exists. 	ccordingly with the consent of 

tIe leained a dvooat for the respondent the case is 

disposed of as withdrawn. The application for withdrawal 

may be taken on record. 
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